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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

Order dated 17.9,2602

(o eroyley 4 57;"7/ Heard Shri A.K.Jena, Advocate for thek
8 / Applicant and shri B.Das, Addl.Standing Counsel
\ f/;ﬂ—c—fj appearing for the Respondents.
l;j,/l’b}”/ applicant's father, while serving as EDMC.,

died prematurely and, in the said premises, the

{ rseres iyt b’—r/—u/ Cb‘fﬁ Applicant km#t approached the Respondents for

o - 9~WW/)~ providing him an employment on compassionate

L fron~fhery ovelrs. | ground. No heed having meen paid to his grievances,
the Applicant has approached this Trisunal in the

present Original Application under Section 19 of

‘ / . . . i
y the Administrative Trisunals Act, 1985,
6/ulo2— m M '
/527‘54\@0&/5“ mo?g {4\/ //ﬂ" By filing a counter,the Respondents, kaxe
’ in Para=-8 thereof) have disclosed that the applicant's

‘Q@m}/ aspplication for compassionate appointment) filed on

}/yv(’sv(ﬁy_ 28.3.26@1)has already seen placed sefore the Circle

Relaxation Committee (along with connected pap ers) on

Rg\Q‘n\&twmrﬁ A<=\y=d| 25,1,2002. The counter was filed on 5.4.2002; which
goes to show that till April, 2602, no actien had ,
ween taken »y the Circle Relaxation Cémmittee.
R~
Ro\82——
\ _ Having heard the learned counselsof poth
R‘Qf&”\m o/m/ @d".’{L sides and having perused the records placed mefore wus,
\

/'_Cp/’/ we dispose of this Original Application with a

19 ‘6 direction to Respondents to consider the case of the
W 4%/_ Applicant within a period of three months hence arid
ﬁ? 0) — take a decision within the same time wnder intimaﬁion
| to the Applicant, No costs.
) e &g rt's a7 27 Send copies of this order to Respondents and
copies of this order be also made available to the

SL) ﬂzf(\rs«/'m‘é'ﬂ/ 547‘ 7¢| Advocate for the Applicant and sShri B.Das, Addl,

7/




